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Petition for Special Leave to Appeal (Civil) Nos.12413-12414/2010

(From the judgenent and order dated 06/01/2010 in CMAP No. 35520/ 2004 and
CVMRP No. 141959/ 2005 of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

GAJRAJ PRASAD TI WARI Petitioner(s)
VERSUS
STATE OF U. P. & ORS. Respondent (s)

(Wth Ofice Report)

Dat e: 23/ 04/ 2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE MADAN B. LOKUR
(I'n Chanbers)

For Petitioner(s) Anmeet Si ngh, Adv.
Par eena Swar up, Adv.
Mukul Si ngh, Adv.

Prashant Chaudhary, Adv.

SSES

for

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Affidavit of service of chanbers sumobns in respect of
proposed L.Rs. of deceased respondent No.6 has been filed but no one
has filed Vakal atnama on their behalf. In fact they refused to accept
t he chanber summons and they have received notice by post. Application
for substitution is allowed. Let anended nenmo of parties be filed
wi thin four weeks.

(A.S. BISHT) (S.S.R KR SHNA)
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